HIGH COURT OF JUDICATURE AT ALLAHABAD
CIVIL MISC REVIEW APPLICATION No. - 106 of 2026

Shiv Shankar Singh
.....Applicant(s)

Versus

Committee of Management Nehru Vidyapeeth Inter College and another

.....0Opposite Party(s)
Counsel for Applicant(s) : Akshay Raghuvanshi, B.k. Singh
Raghuvanshi
Counsel for Opposite Party(s) : C.S.C., Suresh Chandra Dwivedi

Court No. -6

HON'BLE SIDDHARTH NANDAN, J.

I. On the request of Shri Santosh Kumar Singh, Advocate he is
permitted to file impleadment application to implead Shri Bhola Singh

Yadav in the array of respondents.

2. Personal affidavit filed on behalf of Shri Bhola Singh Yadav and Shri
Shiv Shankar Singh (Yadav), is taken on record.

3. Shri S.C. Dwivedi, Advocate has filed affidavit of compliance on

behalf of Shri Awadhesh Kumar Rai, which is also taken on record.

4. In compliance with this Court's order, Shri Bhola Singh Yadav and
Shri Shiv Shankar Singh (Yadav) are present before this Court.

5. Shri Shiv Shankar Singh (Yadav) on a pointed query has submitted
that he has never engaged the services of Shri R.C. Dwivedi, Advocate
in the present case and last time he has visited him was in his chamber
on 21.01.2026; and has filed a vakalatnama along with counter affidavit
in Writ-C No.312 of 2026 (Committee of Management and another vs.
State of U.P. and others).
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6. 1 have examined the records of the writ petitions which were
connected on the last occasion and also the personal affidavits filed on
behalf of Shri Bhola Singh Yadav and Shri Shiv Shankar Singh (Yadav).
The personal affidavit of Shri Shiv Shankar Singh (Yadav) categorically
states that Shri Bhola Singh Yadav is relative of the deponent and he was
appointed in the Clerical Staff of the Institution and had retired on
31.12.2020. In para-5 of the affidavit a categorical statement has been
made that Shri Bhola Singh Yadav came to High Court with the
deponent i.e. Shiv Shankar Singh; and Shri R.C. Dwivedi, Advocate was
engaged in some matter; and on other occasions, Shri Shiv Shankar
Singh (Yadav) had come to the High Court with his son; and lastly came
to Allahabad High Court with his son on 24.01.2026 on the instructions
of his Advocate Shri R.C. Dwivedi, for filing counter affidavit in Writ-C
No.312 of 2026. For ready reference Para-5 of the affidavit dated
13.07.2026 is reproduced below:-
“5. That, admittedly on earlier occasion in some cases, Bhola Singh Yadav
came to High Court with the deponent and Shri R.C. Dwivedi, Advocate
was engaged in the matters. But on different occasions deponent came to
High Court with his son only and lastly he came to Allahabad High Court
with his son on 24.01.2026 on the instructions of his Advocate Shri R.C.
Dwivedi for filing Counter Affidavit in Writ Petition No.312 of 2026 and
on the same day from the photo identification centre High Court
Allahabad, he got two photographs on the Roll of Sri R.C. Dwivedi
Advocate and handed over the same to him and after completing the

formalities he went back to Ghazipur and after that, he never came to
Allahabad earlier.”

7. Further, he proceeds to state on affidavit that Shri Bhola Singh Yadav
filed an impleadment application dated 14.07.2024 in Writ Petition
No.37100 of 2003, filed by Shri Awadesh Kumar Rai and also filed
separate Writ Petition No.12365 of 2024 (Bhola Singh Yadav vs. State of
U.P. and others); and thereafter he became suspicious of the conduct of
Shri Bhola Singh Yadav, and he also came to know that Shri Bhola Singh
Yadav is in collusion with Shri Awadhesh Kumar Rai. He further submits
that after 2024 the writ petition filed by Shri Bhola Singh Yadav, all the
relations with him was totally finished. For ready reference para-6 of the

affidavit is reproduced below:
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“6. That, it is also pertinent to point out here that without any consultation
to information and the deponent, Sri Bhola Singh Yadav in year 14/7/24 of
2024 filed Impleadment Application by his own affidavit in Writ Petition
No. 37100 of 2023 (this writ petition was filed by Sri Awadhesh Rai) and
Sri Bhola Singh Yadav also filed separate writ petition i.e. writ petition a
no. 12365 of 2024 (Bhola Singh Yadav Vs. State of U.P. and others) and
also moved the representation in his name to District Inspector of Schools
Ghazipur. After the knowledge of above mentioned writ petitions and
Representation to DIOS Ghazipur, the deponent came to know about the
suspicious Act and Conduct of Sri Bhola Singh Yadav and also came to
know that Sri Bhola Singh Yadav with the collusion of Sri Awadhesh
Kumar Rai, playing a foul game with the intention capture the Institution
by replacing to the deponent. Hence after 2024 writ petitions filed by Sri
Bhola Singh Yadav, all the relations with him was totally to finished.”

8. It 1s also on record that Shri R.C. Dwivedi, Advocate moved an
application for impleadment on behalf of Shri Bhola Singh Yadav in
Writ Petition No.37100 of 2003 and he has also filed Writ Petition
No.12365 of 2024, in view of the aforesaid, it is difficult to conceive that
an Advocate who is filing writ petitions, as well as, the impleadment
application on behalf of the very same person i.e. Shri Bhola Singh
Yadav, whom the deponent alleges to have estranged relationship and
also he states on affidavit that after 2024 writ petition filed by Shri Bhola
Singh Yadav all the relations with him was totally finished; but still he
again comes to Allahabad in the month of July, 2026 in the chamber of
his Advocate, who now represents his other side; and filed his counter
affidavit in Writ Petition No.312 of 2026 (Committee of Management
Nehru Vidyapeeth Inter College and others vs. State of U.P. and others).
Clearly after the filing of the writ petition of 2024, on behalf of the
contesting respondents i.e. Bhola Singh Yadav, there was a conflict of
interest of the Shri R.C. Dwivedi, Advocate; but still if the case of Shri
Shiv Shankar Singh (Yadav) is to be accepted, then still he had
approached him to file counter affidavit in Writ Petition No.312 of 2026
filed by Shri Awadesh Kumar Rai, which as per his own affidavit was
colluding with Shri Bhola Singh Yadav. Prima facie, this Court is unable
to accept the explanation of Shri Shiv Shankar Singh (Yadav).

9. I have also perused the personal affidavit filed today in the Court of
Shri Bhola Singh Yadav and the stand which he has taken in the said
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affidavit is that Shri Shiv Shankar Singh (Yadav) came to Allahabad in
the 2™ week of April, 2026 and both of them together visited the
residence of Shri R.C. Dwivedi, Advocate. For ready reference paras-4
and 11 are reproduced below:
“4. That accordingly, the deponent along with his maternal Uncle Sri Shiv
Shanker Yadav came to Allahabad in second week of April, 2026 and both
of them visited the residence of Sri R.C. Dwivedi, Advocate and the
deponent deposited a sum of Rs. 2,500/- with the Clerk of Shri R.C.

Dwivedi, Advocate provided to him by Sri Shiv Shanker Yadav for the
purposes of filing a Caveat Application.

11. That the contents of paragraph no.14 of the said Personal Affidavit are
not disputed to the extent that the deponent had accompanied Sri Shiv
Shanker Yadav on 24.01.2026. Rest of the averments, being matter of
record, do not call for any reply from the deponent.”

10. From the aforesaid, it is evident that there is clearly a conflict in the
stands taken by Shri Bhola Singh Yadav and Shri Shiv Shankar Singh
(Yadav). No matter, whoever’s version is correct but one thing is certain
that none of the parties support the version of handing over the
vakalatnama to Shri R.C. Dwivedi, Advocate; and this Court is unable to
accept that Shri R.C. Dwivedi, Advocate, would manufacture the
vakalatnama. Though he has accepted false verification of the signature
of Shri Shiv Shankar Singh (Yadav), on the vakalatnama, by his clerk.

This aspect shall be considered on the next date.

11. In view of the aforesaid, now I am adverting to the merits of the case.
This Court, vide its order dated 29.04.2016 passed in Writ-C No. 19276
of 2016 (Committee of Management Nehru Vidyapeeth Inter College,
Revatipur and another vs. State of U.P. and others), filed at the behest of
Shri Awadhesh Kumar Rai, after examining the arguments of the parties
regarding the validity of the elections, have observed that in the order
dated 16.04.2016 passed by the Joint Director of Education, whereby, on
the basis of the records, he had categorically stated that the elections said
to have been held by the Authorized Controller in the year 2009 were
doubtful, and thereafter concluded by holding that no duly elected
Committee seemed to be managing the Institution; and directed that

fresh elections be held by the District Inspector of Schools, Ghazipur,
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under the supervision of an Election Officer to be appointed by him; and
which order was the subject matter of challenge in Writ-C No. 19276 of
2016.

12. Thereafter, prima facie, this Court held that the dispute between the
parties is with regard to holding of the election of the year 2009 by Smt.
Malti Rai and whether various orders purportedly signed by her or not,
in the opinion of the Court, cannot be decided without seeking her
version on the same. In view of the aforesaid, till the next date listing, no

elections were directed to be held, vide order dated 29.04.2016.

13. The District Inspector of Schools-Smt. Malti Rai, wrote a letter to
Joint Director of Education, Varanasi Region, Varanasi on 23.07.2016,
wherein, an observations was made that the District Inspector of Schools
vide its letter dated 09.09.2009 had approved the list 115-C (213
Members) for holding the elections and Smt. Malti Rai has specifically
denied her signature on the election proceedings nor such proceedings
are there on the dispatch register. For ready reference letter dated

23.07.2016 1s reproduced below:

“veh
b

fSter faenmera Aders
g=atet!
qar #,
Gger fver dsren
IRTO} Huseft aRTordt
UHAiech 9@/ 316/ 2016-17/ 391 23.07.2016
fawr- g 3= e § aifSia artfdesr 9&@m 19276/16 g% faen dis guer
TSl qad TR TMSgR & TTRa Smaer fadies 29.04.2016 & Twaw< § S|
Hgiag,
Suder fawaes 3iueh Uslieh Ueeeh-3/1465-67/16-17 faieh 11.05.2016 &
R A1 3 ITerd Sellgiae | aifoid Jifeiehl T=AT 19276/16 § UTiRd STTasT
fasIieR 29.04.2016 & rUTe H g fAemdls FUer dleist YaedigR TSR i Je=er
afafd & gara g 2009 & FFre # 3rerTd T g o & Qe faermera Rdteres meiigr
& ug IR a7 17.06. 2008 T 18.11.2009 deh IR Tat, TR BRickid § A< fQerdis
3UCR TSl JTATR TSR & Y- YA Sl TA1d ohr ST 3R S J g1 21 Sar
fop Ffafea o= gaeal @ we g
1. fSer faenera Mdteres MeitqR & ustieh f21/548/9-10 fa=iek 9.9. 2009 gRI
eI & Uerel aTdeh! T gRT AT 115 Y Y 231 IS aret gt @
TG A Al ge Y it & Saft gere guree & geee/01/09/10
feies 22.09.2009 gR1 fSterr e Aieres 4 g9 e’ & 3gafa ud
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Riders i [ S a1 arRie ok T 2, at Usies iR gedier gr1 fAfa

Tel fhar a1 81 srmwfd Hor 39 qiH oAl # W g fRtemvrede f@fa
Yehe it & Rilfch Usie HaTeleh gRT AT = <hl SIFATA <kl AR &l ST
TIfRT aaard &t e faene Ateres g1 fohdt fqare &Y f&Afa & gi= 6ir
f&fa & ot grra s di sgAfd v 6 STl 81 39 YR I8 gt U it

Q4 hexfad diich & IR fohar T g1

2. 39 yeR forer fenera e TeiiqR & = fadies 15.10.2009 gRT sft
AT 7T YgerT Asichyg fAdY guer diers TSR ot widerss fAgfa foran
T & S gd geeer dareieh oht S1eTd gl et Tl AT g1 I ot o sherfRd

Qe Groil g AR g&drer & [7id 8l 8 (der= 8 15.10.09 & U= hl B ufd)

3. deepletiq forer faenea Ftere st sirsas e & o= u=ias /1R1/825/10-11
faHieh 06.085.2010 gRT o Ty i yawer TfAfq & Ty & Tgea fAen
fAesre arorft duse armort ot 9ftg o & G Y 04 # wWE w9 @
Seoiiad fohar mar 8 ok Side 09 & 15.10.2009 & Hear A 02 TR {384 8g
AT fohaT STFT STYT Udid 8t %87 81 39 I8 W¥ gfch 3ad UF hrafeld &
g dfSier # sifcha 18! & 59 UeR oa | g8 oft Seoi fohar mar g foh
et I gRT YRdd IA1d THE-Ed YS! e AT hrichd UehIfld e,

& i, gaE Sifdeert ht Hfe, gamg widers &t Rgfe, T u=

FHrITerd o feuia dfSient A sifchd 721 21
dchteti S fRemea Rdere oft v frem & e A 06.05.2010 & THI
3dcilehd O Wa: WF g foh N wricra & defda g it gare gffd & A

i 7R gedier & [ia 9t o el ud ghexfEd &l
FHUAT IURIFATTIR AT UG Hel &R el Ud ATGegeh hrddral ag Ui g1
TeTieh:- IURIRITZAR |

A
(STo HTeTd )
fSrer e e T=<ie”

14. It has been submitted that Writ Petition No.19276 of 2016 was
eventually dismissed as infructuous by the consent of both the parties.
For ready reference order dated 18.08.2023 is reproduced below:

“l. Learned counsel for the petitioner states that the writ petition has

become infructuous and therefore it may be dismissed as infructuous to
which learned counsel for respondents has no objection.

2. In view of the aforesaid, the writ petition is dismissed as infructuous.

3. Interim order, if any, stands vacated.”
15. The effect of the dismissal of the aforesaid writ petition and too by
consent of both parties can only lead to the conclusion, that the order
dated 16.04.2016 passed by the Joint Director of Education has attained
finality and, as such, there were no valid elections stated to have been

held in the year 2009; and a fresh election ought to have been held.
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However, at this stage, this Court only records the aforesaid submission,

for the purposes of deciding the review application.

16. This Court now proceeds to form the following points of

determination the following opinion:-

(1) Considering the affidavits which have been filed by the parties, the
averments made in the affidavit filed along with the review application,
are to be dealt with and it is to be whether it amounts to fraud on the

court and it 1s to be treated as one affecting administration of justice? .

(a) In the review application, the vakalatnama of Shri Shiv Shankar
Singh (Yadav) is alleged to have been filed, which has been duly verified
by Shri R.C. Dwivedi, Advocate. However, as recorded in the previous
order, Shri R.C. Dwivedi, Advocate, had stated that his clerk, Shri
Rajesh Yadav, had verified the signature on the vakalatnama and that he
had only signed the application. Even if the said version is found to be
correct, then whether Shri Rajesh Yadav, Clerk, is guilty of filing forged

documents before this Court?

17. In order to proceed further, this Court is of the view that following

directions be issued for the Signature Expert:-

(1) The signature of Shri R.C. Dwivedi, Advocate (A/R-0992/2012) by
way of verification on the vakalatnama, filed in the caveat application
and on the caveat application itself, is to be examined by the signature
expert, as to whether, the said signature has been made by one and very

Same person.

(i1) Secondly, the signature of Shri Shiv Shankar Singh (Yadav) on the
vakalatnama along with the caveat application, as well as, his signature
in vakalatnama filed in Writ Petition No.312 of 2026, (which is admitted
to be his own) is also be compared; and a report to be submitted as to
whether the signature on the vakalatnama of the caveat application and
the signature of the vakalatnama in Writ Petition No.312 of 2026 is that

of one and the same person.
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(111) Thirdly, it is also to be compared whether the signature on the caveat
application and Writ Petition No.13896 of 2019 is of the one and same

person.

18. In view of the aforesaid, the Bench Secretary is directed to keep the
caveat application in Writ Petition No.17384 of 2026 and Writ Petition
No.13896 of 2019, as well as, vakalatnama in Writ Petition No.312 of
2016 in a sealed cover, which was produced in compliance of the order

dated 05.05.2026 and was directed to be opened by the Bench Secretary.

19. Office 1s directed to restore the remaining vakalatnama in their
respective writ petitions, except the vakaltnama which has been directed

to be kept in a sealed cover, to be examined by a “Signature Expert”.

20. In view of the aforesaid, the Registrar (Judicial) is directed to
arrange for a “Signature Expert” and handover the 3 vakalatnamas as
stated herein above and being kept in a sealed cover, requiring the
Signature Expert to submit his/her report as directed herein above,

within a period of 2 weeks from today.

21. List this case on 28.07.2026, in top ten cases, along with a copy of

the Signature Expert’s report, in a sealed cover.

22. Shri Bhola Singh Yadav and Shri Shiv Shankar Singh (Yadav) are

directed to be present on the next date fixed.

(Siddharth Nandan,J.)

July 13, 2026
S.Prakash

Digitally signed by :-
SHASHI PRAKASH
High Court of Judicature at Allahabad
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